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THE UNIVERSITY GRANTS COM- age of 65 whichever is earlier.  The Bill
MISSION (AMENDMENT) BILL, 1985 | before the House seeks to incorporate

THE MINISTER OF STATE IN THE
DEPARTMENTS TO EDUCATION
AND CULTURE (SHRIMATI SUSHILA
ROHATGI): Madam Deputy Chairman, 1
beg to move:

“That the Bill further to amend the
University Grants Commission Act,
1956, be taken into consideration

Madam, before the House takes up a
general discussion on the Bill, 1 would like
to share with the House the reasong for
bringing forward this amendment,

According to Section % of the UGC
Act, a persop appointed ag Chairman, un-
less he becomes disqualificd for continuing
as Chairman under the Rules shall hold
office for a term of five years and a person
appointed ag  Vice-Chairman or other
member shall hold office for a term  of
three years. This Section further provi-
des that office of the Chairman and Vice-
“Chairman shall be whole timz and salaried
and that the terms and conditions  of
their service shall be prescribed by the
‘Rules. Rules have  been notified under
these provisions specifying the disqualifi~
cations and also the terms and conditions
of service. As part of the terms and
conditions of service of Chairman, the
Rules provide that unless there is a contract
to the contrary, the Chairmaa shall re-
tire on attaining the age of 65  years.
However, in the case of Vice-Chairman
there is no provision in the Rules which,
prescribes an age of retirement,

Doubts have been expressed that the
provision in the Rules relating to the age
of retirement goes beyond the scope of
the provision in the Act, Since the Act
mentions a 5 year tenure for the Chair-
man, a view has been expressed that
ths tenure cannot be curtailed by  the
Rules framed uvnder the Act,

In order that the matter js placed be-
yond all doubrs, we propose to make a
provision in the Act itself that the Chair-
man and the Vice-Chairman of the UGC
shall hold their respective offices for the
prescribed terms or unti] they attain the

this provision in the UGC Act,

The composition of the UGC provides
for the appointment of two members to
represent the Central Goveroment fromi
among its officers. The Act also provi-
des that a person who has held office for
two tferms in any capacity shall not be
eligible for any further uppointment. In
practice, however, it may happen that the
officers of the Central Govarnment who
are presently appointed by virtue of the
offices they hold, may serve the Com-
mission for short spells and become eli-
gible for reappointment.  The restriction
of two terms may place a limitation on
these appointments, We thought #
desirable that this limitation is removed
which in any case does not seem necessary
because appointment of these two Mem-
bers are made by virtue of their offices,
The amendment, therefore, makes a pro-
vision to remove this restricticn in the
case of the representatives of the Central
Government on the Commission

Madam, the amendments are simple and
formal, We have also cnsured that the
amended provisions will operate only in
the case of those persons appointed after
the amendment has come into effect. 1
am sure this Bil] will receive the support
from all the sections of the House.

With these words, Madam, I move that
the UGC (Amendment) Bill, 1985  be
taken into consideration,

The question was proposed.

SHRI MOSTAFA BIN QUASEM
(West Bengal): Hon. Deputy Chairman,
this amending Bill, as the hon  Education
Minister just now gave us to know, firstly
seeks to do away with the existing in-~
consistency between the UGC Act and
the Rules made thereunder regarding thae
provisions of retirement of the Chairman,
the Vice-Chairman, eic, of the University
Grants Commission. 1 do not find any
Teason in objecting to this amendment to
the original Act. Secondly, as_the hon.
Minister said just now, there is a two-
term restriction on the Members of the
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University Grants Commissio1, and  the
second amendment seeks to exclude two
of the Members of the UGC who are
chosen from Government officers to
represent the Central Goverament 2q ihe
- UGC. Here, again. I do not object to this
amendment. But, Madam Ds=puty Chair-
man, a discussion on this Amending Bill
definitely provides us with an opportunity
to make on assessement on  the work-
ing of the University Grants Commission
itself, The Government has been very
prompt to bring these two amendments,
but the Government is not showing that
much of promptness in bringing about
certain other amendments necessary  to

the University Grants Commission  Act,
the amendments which the  Democratic
Teachers Movement of our couniry  has

long beep demanding, 1 would Jike to
draw the attention of this august House,
through you, Madam, o certain defects
and deficiencies in the composition and

functioning of the University Grants Com-
mission,

Madam, I would like to reiterate what on
an earlier occasion, while participating
on an amendment to the  University
Grants Commission Act, I said, namely,
that since its inception the UGC has re-
mained and it continues tp remain  an
undemocratic body. T say this because all
the members of the UGC are nominated
members and nominated obviously by
the Central Goverament. Now, Madam,
there has been a long-standing demand of
the organised democratic teachers move-
ment of our country to have represent-
ation to the UGC from the teachers or-
ganisations of the country. I do not say
that the UGC has no distingnished teacher
as its member. I do not evep say that
the UGC lacks in academicians ag its
members. But to have a distinguished)
academician or a distinguished teacher as a
nominated member in the UGC and to
have representatives from the organised
democratic teachers’ movement, these are,
you would agree, Madam entirely diff-
erent things, Representation from the
democratic teachers’ movement of our
country. having their direct day to day
experience of the affairs of education in
the country can definitely help the UGC in
arriving at correct decisions, in pursu-
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emphasise that there is ap all-India Tea-
chers’ Orgonisaticn in our country, and
that is the All India Federation of Uni-
versity and College Tecahzrs’ grganisgation,
Would the hon. Minister start thinking of
having representation from this All India
Teachers Organisation of the country into
the University Grant; Commission, and,
if that is done, I think that the present
UGC, so far as its compostion is concer-
ned, it may be made a bit more demo-

cratic.  That is my humble submission
to the hon, Mim¥ster, through  you
Madam,

Secondly, the composition of the UGC
suffers from a serious inadequacy viewed
from the context of the operation of a
federal polity in our country, You krow,
Madam, that the UGC is charged with
the responsibility of looking after the en-
tire higher education of our country, But
there is no distinct representation from the
States. States, as States, have no represen-
tation in the University Granty Commis-
sion. This can be introduced by induct-
ing a member by rotation, on a rotational
basis. from the States. Soms States, to
begin with, can be given distinct represen-
tation in the body of the University Grants
Commission. (Time bell ring). 1 would
most humbly ask the hon, Minister what
is her thinking on this line?

Thirdly, another defect from which the
Universityy Grants Commission  suffers
from the operationa] point of view is this,
This is difinitely a highly centralised body
having its only seat of functioning situa-
ted at Delhi, The University Grants Com-
mission’ is not merely an institution to dole
out some money to different colleges ahd
universities of our country but as we all
know, the University Grants Commission
is charged with the responsibility of look-
ing after the betterment of educational
atmosphere in our country, providing for
research facilities, encouraging more re-
search projects throughout the country via
universities and colleges of our country.
Having itc only seat of functioning in
New Delhi. T am at a joss to understand
how can the University Grants Commis-
sion manage the entire affairs throughout
the country. So my suggestion to the hon,
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Minister is that the Government should
start thinking of opening some regiopal
offices of the University Grants Commis~
sion. Policy matters may be kept at
the highest level; but to manage other
affairs, giving more incentives to the edu-~
cationa] institutions, providing more op-
portunities for research work etc, the
University Grants Commission, in order
to manage its affairs in a better way,
should gtart thinking of opemng up more
regional offices in at least some parts of
the country, I would like to know the
reaction of the hon. Minister to this
point

There is one thing mose fo which
would jike to draw the atiention of this
august Housg amd also the hon. Minister
in particular. Levying of capitation foe
by any educational institution in any foim,
is considered to be a social evil. Iy has
been a persistent demand:; there has been
this demand from many quarterg and right-
Iy so that there should be a total ban on
the system of levying capitation fee by any
educationa] institution in any form, And
we made a demand in this august House
for a comprehensive legislation, for a
complete legislation to do away with this
evil practice. But what the Government
did was—I would like to remind the hon.
Minister what her producessor did was—
to make a minor adjustment in the UGC
Act itself in 1984, We are for a se-
parate complete Act, for a comprehensive
legislation to tackle this menace which our
educationa] field is facing but certain
minor adjustments were made and were
attempted at by the other amending Bill
which did not completely eradicate the
capitation fee system but tried to regu-
late (he capitation fee system. TIn spite
of that dose of deterrent provided by that
amending Act, it is our information and
press reports are very much there that
some colleges in some parts of the country
are still taking capitation fees in different
forms. The Government or the UGC has
not been able to tackle this problem. So,
I would request the hon.,  Ministep to
clarify and tell the House what steps
have already been taken by the UGC and
what the UGC is thinking of taking more
stringent measures to do away with this
evil practice,
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With an eager expectation that the hon.
Minister would kindly take the trouble of
clarifying the points I have raised, 1 con-
clude, Thank you,

SHRI SANTOSH KUMAR SAHU
(Orissa): I stand to support this Bill.
As explained by the hon. Minister, this
is a very inconsequentia] Bill which wants
to remove certain difficulties in the enfor-
cement of the rules. The main purpose
as has been pointed out is that while the
Chairman’s retirement age at 65 hag been
prescribed the relirement age of Vice-
Chairman has not been prescribed. So
this has been incorporated now. Then, the
restriction of two terms is sought to be
relaxed wherein the Centra)] Government
nominees will not be liable to restriction of
two terms that exists today,

It raises a very fundamenial question.
Though I support the Bill, I would sug-
gest to the hon, Minister that in  the
sphere of education, research and {raining,
it is essential that we must reorient our
out look. I am glad that this two-term
resiriction is being removed in respect of
Govt. nominees I think, this should not
be there at all Then only,
proper guidance can be given
to the  scholars, Madam, the
system of education in the present day is
undergoing lot of change. The middle-
age formula of scholastic attitude in
class-rooms is no longer there. It is
tending to be more dynamic, more relavant
to the needs of the society and more vitally *
concerned with the developmental needs
of the country, When wo. see the recent
history of many countries in the world,
we find that a revolutionary change has
taken place in this field. For example, in
the US.A,, they could develop scientifical-
ly more because trained persons from
Europe went over there. There has been
a seething change of academic revolution,
which has helped in the progress of ithe
country. Now. in this context, Madam,
we have to see how we can bring about
reforms in our educational policy. The
University Granty Commission is one of
the premier instituations for the purpose of
promoting  higher education and guide
the research activities in our country, No
doubt, India has progressed considerably.
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It is among the first five nations in the
world, as far ag scientific manpower is
concerned. In the last Session, we pas-
sed the Indira Gandhi National Open Uni-
versity Bill which aims at a system  of
distant learning. It is modelled op the
pattern of such universitics in some other
countries, In U.K,, for example, there
are open universities. In the US.A,,
there are, what are called, open wall uni-
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versities. In India, there has been a
tremendous growth in the number of
higher educationa] institutions in the threc

decades of independence, The  ques-
tion is how much they are relevant to
the present day needs of the society, how
much they are research-oriented, how
much they are development-oriented. The

students in the universities should be
motivated, the system should be re-
oriented so that it is relevant io the

social needs of the socicty. UGC can
play a vital role in this regard. What is
needed today is not some piecemeal prescri-
ptions but there should be a new alterna-
tive strategy in regard to the educational
policy. The Prime Minister has asked
the people to prepare themselves for the
Twenty-first Century. He has very rightly
said, while he was at Santiniketan some
dayg back, that students much develop the
spirit of enquiry, It should not be that
vou give some bookish knowledee to the
students in the universities with a view to
passing the examination. What iz needed
is a system of education which helps in
developing the genius among the students.
Madam, India has 2 long and glorious tra-
dition, I would like to refer to the beau-
tiful sentence in the Kothari Commis-
sion’s Report which says ‘When civilisation
dawned in the world, India was in the
limelight’. But now, we are at the receiv-
ing end of the pipeline, We wait for
Western ideas, thoughts and other things.
The UGC has a2 very vital role in evolv-
ing a new and dynamic educational policy
and in setting up researchoriented in-
stitutions, Though this is not the proper
occasion, T would suggest onne thing to
the hon, Minister here. In every univer-
sity, there should be specialised rcsearch
in a particular field, which is necessarv for
the country. This shonld be financed by
the UGC, Of course, this should be of
relevance to the needs of the country. In
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many countries of the World, a lot of

money is being spent op research, EBven

private companies ask the universities to
continue research in regard to commercial
products so that the genius of the students
is made use of and it is used for the
benefit of the country.

Y
Now, I do not understand why this two-
term restriction has been put. In any case,
there would be mo restriction jn the case
of Central Government nominees.  This
will ensure some conunty in the UGC,
in the thinking process, The other impor-
tant thing is, though there has been &
mushroom growth of universities and
higher educationa] institutions, many of
these institutions have no proper buildings,
no proper apparatus and there js no pro-
per atmosphere in these institutions. So,
it is high time that our education bud-
get went up and up, We should see that
these institutions develop properly because
they are the temples where depends the
future of our educationists, scientists and
the country as a whole. If there is no
proper manpower, if there is po proper
motivation, howsoever we may plan or
spend, ultimately the resvlt or the end
product will not be so beautiful, So, in
the international sphere development of
educationa] perspective is very important
and the UGC hag to play a vital role,
Already the UGC has played a role in
this field but not to the extent to which it
is expected. The other day 1 was going
through the material in connection with
the educational institutions. We have set
up the Indira Gandhi open university, Tt
is a novel idea. The Bill is passed and,
the Vice-Chancellor has also been appoin-
ted, 1 was going through the syllabus
developed by a U.K. university.  They
took two to three years to prepare  the
syllabus, but the syllabus so prepared was
better and that is why more and more peo-
ple were attracted. Many of our students
cannot continue  with their eduocalion.
So, if distant education, formal educa-
tion is abolished and informal education
is there, talent of many a people can be
exposed, Everybody in thig country has
not the same opportunity. In the history
of the world we see that many of the
scientists did not have formal education
and stjl] they had the mind of questioming
oa. .
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and so they came out with some ncw Jis-
coveries, ip India also we had lots of
talent earlier. Even as back as 4000
years we could create Vedasy and Upnishe-
das, we could cenceive of Grahas and
Upagrahay or the planets, All this study
was done probably without the availability
of telescopes or modern machinery.  So,
we should encourage our youngmen and
make them available through informal
education, I hope the hon. Education
Minister will look into it and see that the
UGC is made a more resourcerul- body so
that it can organise universitt®s into cen-
tres of modern research and real temples
for preparation of the future generation of
the country, Our education should have
more of a social content and should be
such as to take this country into the
Twenty-first century,

Coming to motivation, it is necessary
to inculcate nationalism, W.a. have neglec-
ted this aspect so long. W do not have
many chapters in our education for the
development of our country as one naticn.
That is why the country is pow facing the
fissiparous tendencies and the tendencies of
destabilisation.  Our new generation s
born after the freedom struggle.  Projec-
tion of new thoughts must be there :.nto
the syllabus of the University curriculam.
A new sense of nationalism, a new sense of
devotion to the country and its uplifiment
should be created,

Coming to the Bill it is a consequen-
tial Bill, but the hon. Education Minister
should come up in future with thesc new
projections, new thoughts and see that the
budget for education is more than esta-
blishing an industry or other infrastructure,
This iy because education actually crea-
tes ‘man’. The man runs the industry,
and it distributes the benefit to the society,
without which probably this whole edica-
tione] structure will break down at some
point of time, So, it is high time that
we prepared man through the UGC. There-
fore, we should see that the UGC plays
a better role in improving the educational
quality in our universities. The UGC
should make universities the rcal places
of modern research centres.

[ RAJYA SABHA ]
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SHRI VALAMPURI JOHN  (Tamil
Nadu); Madam Deputy Chairman, ths
University Grants Commission (Amsnd-
ment) Bill, 1985 as is introduced, seems
to be too small a Bill and too technical
in nature, It seeks only to remove, eli-
minate certain discrepancies batween  the
rules ag well as provisions mads in the
University Grants Commission Act, 1956.
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So, it is too technical in nature and
as such warranted one to be objective,
But as my hon. frientd, Shri Mostafa has
been saying, it definitely provides an op-
portunity to think of education and to say
something positively about the Univer-
sity Grants Commission itself.

At the very outset T would like to say
that the UGC. though it has been armed
with a lot of powers from its very incep-
tion, has been lethargic for
quite some time, at least
for quarter of a century, and now
when it has come away from slumber,
there is a growing ambition 1 the UGC
and this kind of ambition has become a
potent challenge, a kind of potentia]l dan-
ger to the autonomy of university educa-
tion. While the UGC sermonises very
often that there should be so much auto-
nomy for the universities as well as col-
leges affiliated to the universities, T am
painfully surprised to see that after a very
lethargic posture after a kind of slumber
for quarter of a century, now the Univer-
sity Grantg Commission makes an uncere-
monious inroad into the autonomy of the
colleges. So I am  painfully surprised
that while the UGC Chairman, Vice-Chair-
man and most of the members make con-
tinuous platitudes on al] platforms that
they are for autonomy, on the othsr hand
they make an inroad into the autonomy,
I citzs one example. Recently they have
appointed a commitiee to go into the nor-
ms to be prescribed for the Sclection Com-
mittees for the various universiiiess. Now
the practice is to select various Heads of
Department and teachers of different col-
leges of different  universities. Suppose
there is a university. There is o Chancel-
lor, Pro-Vice-Chancellor, Vics-Chancellor
ag well ag the pnominee of the Visitor, and
there are three experts. Among the
three cxperts, two are outside experts snd
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definitely the Head of Department of the
particuley  university finds a place, be-
cause among the threg experls two aie
drafted from outside and there is another
expert who belongs to the particular ins-
titution from which he comcs. Definitely
he is answerable, accountable to  the
student community. What happens here is,

there is 2 recommendation and only the
Minister  has to explain it to us-—and
there is a serious consideration on the

part of the University Grants Commission
to change the entire format now. What
the University Grants Commission intends
to do is, to make an inroad into the kind
of selection, kind of appomtment of these
experts and what they propose to do now
is, what we understand is, to have the
Vice-Chaucellor and the Pro-Vice Chan-
cellor as wel] as nominee of the Visitor
and instend of three experts, there should
be one nominee of the Chairman of the
UGC and there should be two outside
experts. What happens  is that  there is
total elimination, total ®lockade, of an
expert irom the very particular institu-
tion itseif. Suppose there are three ex-
perts from outside the precincts of the
college, automatically they are nect ac-
countable, Tomorrow suppose a  wrong
impression is created because of wrorg
appointment, they. are not answerable,
Unless and until the Minister assures that
the University Grants Commission  will
not affect adversely the autonomy of the
universities while selecting those teachers
from there itself. I don’t thing it can
satisfy the Members. All along they
have been saying that they are protecting
the autonomy of the universities as well
as colleges. They now try to remove a
particular Professor, or Hz2ad of Depart-
ment, of the university itself from this kind
of a panel. This is a very serious chal-
lenge to the autonomy that the universi-
ties are pnow enjoying. I wonld tike to

say that for the last quarter of a cen-
tury they had some powars, Why has
the University Grants Commission not
used any of those powsrs? It has not
used most of those powers. The UGC

has appointed a Committee recently which.
went into the working of the Central
universities, It has guggested  that the
composition of the selection committee
should be changed. 1In case these mem-
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bers are from the same university, they
would have been held responsible since
they are part and parcel of the univeisity.
The Centra] Review Commitltez has also
now said that if a university cannot be
made frec to formulate the rules and
procedure (o conduct itself, & shculd
be closed down, Because what happens
is that if the Universities Grants Com-
missions cannot make reliance upcn pro-
fessors of a particular university or col-
lege, there is no meaning in having those
colleges.
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Because, the University Grants Com-
mission should have faith in them, faith
in their disposition, faith in thewr bteha-
viour and character. Otherwise, how are
the universities going to approve, how are
the universities going to accept someone
who is being thrust upon them by an out-
side expert?

In the month of September ths Univer-
sity Grants Commission hag framed cer-
tain regulations under section 26 of the
UGC Act. Madam, one of the regula-
tions was that no student would be eligible
for admission to university unless he had
completed 12 years of schooling, He
may be able to get a pass course degree
in two years but in order to secure a
place in the honours degree course, aeces-
sarily he has to complete three years at
colleze after 12 years of school. This
particular regulation has, however, been
withdrawn under pressure from the State
Governments.  Here ig an oppoitunity for
the University Graats Commission, but
here I would like to insist that this is no
challenge to the autonomy of the umiver-
sity, because this is gomething that has
to be seriously looked into. Here, be-
cause of pressure from the State Govern-
ments the University Grants Commission
has withdrawn the very regulation itself,
Now the UGC has set up a committee to
g0 into the whole question again,

Though the number of working  days
hag been fixed at 180 by the UGC circular
in 1958 itself, in practice ths directive has.
seldom been complied with .
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It has been specifically laid down that
it would not be possible to conduct ex-
aminationg unless 75 per cent of the course
work laid down by the university has been
actually conducted, There are instances
where not even 10 to 20 per cent of
the course work hag been completed and
yet the examinations are held.

Some of the tcachers have registered
their protest against these regulations, 1
am painfully surprised why teachers, of
all people, register their protest  against
this kind of a welcome step, positive step.
Teachers who are protesting against the
laying down of these regulaiions by the
UGC should explain why it has become
necessary for the UGC to do so. These
teachers owe an explanation to the com-
munity as such because it is because of
their absence and absence of their initia-
tive that the UGC has stepped in now, and
it is wrong for the teachers to question
the UGC. Why did not ths UGC move
earlier in this matter? These  powers
have been listed in the UGC for almost
three decades now, The UGC owes an
explanation to the country.

How is the UGC going to ensure that
the regulations now issued wijl be folly
and faithfully implemented? The UGC
hag circulated a form which each univer-
sity is required to fill and return to the
UGC within sixty days of the close of the
academic year. But there is no monitor-
ing mechanism.  Even earlier, we find
that for the last quarter of a. century
even after the inception of the UGC, there
was no performance register maintained in
the UGC, and educational experts say that
of al] the bodies, the University Grants
Commission of India is the only body
wherein you do not find even a perfor-
mance register. So, when there jz no
monijtoring agency, I would say that even
the regulatory and advisory position of the
UGC is of no use.

As my friend, Mr. Mostafa Bin Quasem
has said, the UGC is definitely an unde-
mocratic body, It is a great challenge
to the federal polity and it is a highly cen-
tralized body,  Recently, zven the Con-
ference of Educational Ministers of  the
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South have insisted and empbatically said
that this kind of a centralized body should
be dissolved and we should, in a way, en-
ter into a period of wake-up, evolution,
democratization and decentralization and
unless and until in the Soutnh, in places
like Madras, Hyderabad, Bangalore and
Trivandrum they have regional  centres,
nothing could be done. Because, you
know for certain that from colleges in
Madras,
Trivandrum and Bangalore and al] other
places, people have to come zil the way 10
Dethi—a very centralized place. So, this
scheme should be a great challenge to
the federal structure now.

Teachers’ education shonld be getting
topmost priority now. When 1 talk of
teachers’ education, if they make a com~
plaint that the UGC, even by way of a
recommendation, should not insist upon the
75 percentage it should not be entertained
because we know it for certain that there
is no kind of decorum among the teachers.
Ultimately what happens is, teachers are
not accountable to anybody. Unless and
unti] the UGC makes them accouniable
to the society, to the community as 8
whole, education will not make any kind
of a fast stride in this country.

With these words, Madam, I thank you
for this opportunity,

ft e arEw  (fw) ¢
g, a3 S A fagws mmaw
g 98 "nngw fadas 29 % a9w
& wgeqr &, U@ am W g,
g oz & fr fya Brw 3 wmemt
3 fafaarm gRsw g RN
TITHT AT FAAT AT A IAR gmF
%5 931 3297 4 | AT AET LW
agar 5 s=w fosm &% &=
¥ @i #wx fraio & qaen
F ARG 1 9F 1954 § B
fadas amm war @ wEW frenfa
HE™T A d FET 9T

“The Constitution of India vests Par-
liament with exclusive authority in re-
gard to coordination and determination
.of standards in the institutions of higher
educatiop and research ang scientific and

technical institutions. It is gbvious, nei-
ther ccordination nor determination of
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standards is possible unless the Central
Government has some voice in the deter-
mination of the standards of teaching and
examination i universities, both old and
new. It is alsg necessiry to ensule that
the available resources arp utilised to be
best possible effect.”

AR ' &0 ¥l #® smA ¥
@I T AERT A T g
g1 1954 ¥ w3 3g faags  w=maw
a A W Saise FAS X oga™
R fear 1 ok 7@ wwize S
AT AREg %0 s wwew
Y M wgd wEW A0S,
Tz fqarfear araefy, . v wfs
913 TR & I§ gg fygml
FT AE SqIRE FHET UY | AT A
g fr R ow fadas mmar 1956
§ fey s 1 w7 faar )
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SHRI SANKAR PRASAD MITRA
(West Bengal): Madam Deputy Chairman,
the amendments sought by this Bill appear
to be inconsequential and almost, all the
Members, who have spoken befcre me havg
supported them by and large but iy giving
their support to the Bill, Hon’bls Members
have raised a few points with regard to
the functioning of the U.G.C. T do not
knoyw whether those points are strictly rele.
vant to the subject matter of the bill but
since they have been raised. I want to ex-
press my humble views on some of these
points. Tt hag been said that the University
Grants Commission is an undemocratic
body, in the sense that all its Members are
nominated by the Central Government. Of
course, iy is not the contention that the
Members, so nominated, are unfit to hold
their posts or they lack suilicient academic
qualifications for the posts that they are
holding. The complaints seem to be that
there have been demands from an All India
Teachers Organizatio for election and the
demand has not been conceded. Personally
speaking, T would have been happy il an
element of electicy could be introduced into
the formatiop of the University Grants
Commission but the danger is that once
you introduce this element of election,
which may be highly desirable otherwise,
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there is the possibility, a big chance of tha
University Grants Commission itself being
politicalised and that possibility of politica-
lisation his to be avoided ip the Jarger in-
terests of education in this country, I te
lieve, in fact, I have no doubt that there
is substance ip the contention that since
the U.G.C, is operating as a federal organi-
zation, it should have some representations
from the States on the principle of rotation
in choosing representatives from the States.
It ~appears to be » sound principle which
should be considered by the Hon"ble Minis-
ter. It is true that as regards capitation
fees, the policy of the UGC has not yet
been satisfactory. Capitation fee secemsto
be & social evil which we should try to eli-
minate altogether rather than sanctioning
it even to some extent,

1985 ]

My hon, friend, Mr. Sahu, thinks that
imposition of length of tenure on the mem-
bers of the Commission is not desirable,
I respectfully disagree with him. The pre-
sent amendment seeks to confine the tenurg
to not more than two terms. This, I be-
lieve, is 5 sound principle because, after
all, education itself is a dynamic subject.
It is an evolutionary science and new ap-
proaches do appear from time to time,
Therefore, persons with new ideas, with
new thinking horizons should be given
chances to serve on this Commission as and
when required. But I would respectfully
point gqui tn the hon, Minister that the
UGC under the parent Act has got a fundas
mental responsibility and that responsibili
ty is of coordination and determination ot
standards of universities. I hope she will
agree that jp recent times, qunlity and
standards have beepn progressively going
down, and universities unfortunately arg be-
ing createq in our country like mushrooms
the standards of some of which appear to
be very poor indeed. Newspapers have re-
ported cases where a thesis rejected by ong
university has bee, accepted by another
university for a Ph. D. degree. This is a
reprettable state of affairs which the Uni-
versity Grants Commission must try to
correct, '

Secondly, if we have to go by newspaner
reports, we find that very little of Funda-
mental Research is taking place ipn universi-
ties. Fundamerta] Research is taking place

-
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only in institutes of higher learning in our
country. Universities are meant for re-
search and more attention should be paid
to research. To this the UGC's attention
should be specially drawn. With these
words, I give my support 1o this Bill,

SHRIMAT!I KRISHNA KAUL (Uttar
Pradesh): Madam Deputy Chairman, with
your permission, I rise to speak on, and
support, the University Grants Commission
(Amendment) Bill, 1985, as proposed by
our hen. Minister for Education, Mrs.
Rohsatgi, This Bill which is short and non-
controversial, provides for two matters re-
girding which it was necessary to clarify
position. As we know, rules cannot be en-
actedq or adopted if they conilict with the
provisions of the Act or if they go beyond
it purview. The Act is the basic statute
and rules ars made under the nrovisicns
of the Act. Here, the first amendment con-
cerns jtself with the term and age of retire-
ment of the Chairmay of the UGC. In the
present cnse, the retirement age of the
Chairman of the UGC under the rulesis
not consistent with the provisions  of the
Act. And if the retirement age is to be
prescribed .provisions for that purpose has
to bemade in the Act itself The 1956
UGC Act specifies that the Chairman will
hold office for a period of five years and
under the Act, the Central Government
has framed certain rules, Under these
rules, provision has been made, among
others, that unless their is a cont-
ract to the contrary, the Chairman
shall retire on completing 65 years of
age. As the honourable Minister of State
has explained, doubts have been expressed
recarding these rules relating to this age of
retirement of the chairman and that j; goes
bevond {Be sccpe of the provisions in the
Act. Tt stands to reason that the tenure
of five years given to the Chairman may
not be curtailed by the rules frameq under
the Act and it may be a pleusible view.
And without coing into the lesaj subtleties
in this reeard it is in the fitness of thines
t» out the matter bevond anv dispnte. The
UGC Amendment Rill. 1985. therefore
lavs down thas tha chairman shall held his
or her office for the prescribed term of
Bve vear< or until he or she attaing the age
=0 65 whichever s earlier. Likewise, in
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the case of vice-chairman there is po pro-
vision ip the rules prescribing any age of
retirement although it is mentioned, that
the vice-chairman shall hold officy for a
period of three years, Here tog it has beey
felt necessary to place the matter beyond
all doubt. Hence the proposed amendment
lays dowp that the vice-chairmap shall hold
his or her office for a term of three years
or until he or she attains the age of 65,
whichever is earlier. I think this clarity
or clarification is both necessary and im-
portant and there should not be any possi-
ble objection to its being accepted,

Another matter with which the Bill in-
tends to deal with is regarding two of the
membets of the Commission who are chos-
en from among officers ;s representatives
of the Central Government op the UGC.
According to the UGC Act every member
has a term of three years and he cannot
be appointed for more than two terms. In
the case of officers very often they are
transferred to other Ministries befor, comp-
leting their three years’ term. After some
time they may again become eligible for
re-appointment and then they may again
go back to some other Ministry before
completing their term of three years. Thus
even though they may not have completed
ful] two terms they cannot be appointed
for the third merely because. technically
speaking, they have held membership of
the UGC for two terms, This resiriction
to two terms iy the Act imposes limitations
on their appointment and, therefore a fur-
ther amendment in the UGC Act 1956 is
desirable and necessary to remove this res-
triction.

Now a word about the UGC may not be
out of place. Madam peputy Chairman,
may T take this opportunity to uree the
Government that it should come forward
sooner rather than later with a more com-
perhensive Bill on the UGC? We have
come 2lono way since 1957. With the rapid
expansion of education at all levels includ-
ing the higher education, the UGC has
obviously enlarged itself in its size, res-
ponsibilities and activities since the time
when it was first set up in 1956. There are
about 140 universities and over 5000
colleges in the countrv, Tt is well-heigh
imnossible for the UGC to lnok  after
such a large number of institutions



265 The University Grants
Commission

with its Dimited number of members,

Apart from e Channgn and e

Vice-chairman who are full-ime salaried
memoers, all the other ten members of the
UGC are honorary and are otherwise fully
occupicd with theii own responsibilities
either as vice-chancuilors, teachers or as
officers. And, according lo my imforma-
tien, the UGC mects once every month, has
a very heavy agenda, with the resuly that
members have hardly any time fo go deep
into matters in peed of deep attention and
consideration in the three or four or five
hours at their disposal jn these meetings.
There js hardly any time to examine the
workisg of the universities or colleges
thoroughly let alone studying its problems,
its needs, its developmental aspiraticns or
failures ip real detail, In other words, if
I may be permitted to say so, it is impossi-
ble to expect from the deliberations of the
UGC any sustaine and detajled considera-
tion on specific issues pertaining to  these
portals of higher learning in the country. It
is true that the UGC appoints comimittees
and sub-committeeg for examining certain
issnes and it 1s alsg true that the reports
of such committees are submitied to the
monthly UGC meetings. But, peraaps due
to paucity of time at their disposal and the
agenda belpg heavy, these reporis rarely
get the attentiop and consideraticn that they
rightly deserve. It is rather an unhappy
situation, May I request the honourible
Minister to consider having more full-time
members on the UGC and also determining
the distritutiog of work among them on
specific and rational lines? The mnip task
of the UGC is to determine and mainta‘n
the standard of higher educaticn. The
machinery evolved by the UGC for this
purpose is to have panels of experts in
every discipline of higher education, But,
I »m afraid the gutcome of their contribu-
tion may not be heartening, if we inquire
into their working. It has been reported
that the punel on philosophy met only once
in # pericd of two or three vears and one
is tather prone to conclude that this may
be eauallv true of ~ther discinlines as well,
Mav T suegest to the honcurable Minis-
ter that this situation needs to be 1~oked
into?

Madam. the UGC has heen reduced or
has reduced itself to a mere erant-eivine
body and it i3 no wonder. It has hardly
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made any appreciable contribution to-

wards the restructuring or recasting of

the courses of study or in providing an

academic lead to university education.

May I suggest that the UGC may be

xeconstituted so that it may have as one

of its wingg a council of academicians,

charged with the responsibility of fram-

ing model syllabi, bringing out publica- *
tions of high standard of learning mate-

rials and thus providing standarq guide-

lines to writerg of textbooks and refer-

ence books? The Harvard Univers.ty has

published 56 vo.umes called the “Har-

vard Classics” which contain the treasures

of knoweledge ot the Occident. It is
high time that the UGC took upon itself

the task of bringing out equally imporant

publications which would unrave,, and

present to our students and teachers the

rich treasures of knowledge of the Orient,

acquaint them with the grandure .of our

age-old wisdom, ouy gemg of knowledge

ang learning and also acquaint them with

the beauty of our philasophy of syathesis,
the sublime symphony created by our
divergent ethnic cultures, the rich mosaic
of unity in diversity, that is India.

SHRIMATI
Very beautjful!

SHRIMATI KRISHNA KAUL: Th:
UGC has beey pleading for the restruc-
turing of the courses, May I know from
the honourable Minister whether the UGC
has brought out any book or publicatioa
corresponding to or in accordance with
their ideag about this restructur'ng of the
courseg as yet? Personally, I confess my
ignorance ip this regard. I am afraid the
mere restructuring of the courses will not
make much headway unless the UGC pro-
vides guidslines by way of model  hooks,
etc. May I wurge upon the Government
to see that thy UGC is so reconstituted
that it may be able to discharge this all-
important basic responsibility?

Coming to examiration reforms, about
which we have been talk'ng and writing
since I do pot remember how many
years, the UGC hag certainly given soms:
guidelines,. May I ask again as to how
many Universities have followeq and im-
p'emented those guidelines? The time has
come, Madam, when w, must ak a5 to
what is wrong with the UGC. The New
educational policy is op the anvil and na-

SUSHILA ROHATGI:
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tion-wide debates are going om concerning
it. I am confident that the Ministry of
Human Resources Development will give
its valuable attention of reorgamising and
restructuring the UGC so that it is able
to pay a meaningful role towards im-
improving ang enriching higher education
and thereby attain its rightful place in
the scheme of higher education and 2
prestigious position in our pew education
policy. Before concluding, T would like
to put in a word about the dependency
on and the relationship of UGC with
school ang primary education. The im-
portance of early education can never b2
ever-emphasised. To quote the proverb
just as the twig is bent the tree is im-
¢ ined’, school education provides the
foundation on which the entire edifice of
education is built, Standards of higher
¢ducation are the unfolding and develop-
ment of the standards of school education.
1t may be worthwhile considering the
need of having one national body charg-
ed with the statutory obligation of deter-
mining and maintaining standards of sc-
hool education and along with it a mac-
hinery g¢et up to coordinate the working
of thi; new national body and the UGC.

With these few suggestiong which, 1 do
hope, will receive the attention of  the
ton. Minister of Education, I support the
UGC (Amendment) Bill 1985 which has
been brought to further amepq the UGC
Act of 1956.

Thank you, Madam.

THE DEPUTY CHAIRMAN. The
House stand adjourned till 2.30 for lunch.
The House adjourned for lunch.
at thirty-six minuteg past one

of the clock.

The House reassembled after luuch at
thirty-three minutes past two of the clock.
The Vice-Chaimnan (Shrimati Kanak
Mukherjee) im the Chair,

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE): The hon, Min-
ister, Mr. Scindia, will lay on the Table
2 statement showing the Supplementary

Demands for Grants (Railways) for the
year 1985-86.
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SUPPLEMENTARY DEMANDS FOR

GRANTS (RAILWAYS) FOR 1985-86

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Madam, 1
beg to lay on the Table a statement (in
English ang Hindi) showing the Supple-
mentary Demands for Grants (Railways)
for the year 1985-86. [Placed in Library.
See No, LT-1570{85.

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE). Now, we take
up further discussion on the University
Granty Commission  (Amendment) Bill,
1985. Shri Babul Reddy—not here. Shri
Vaghela.

THE UNIVERSITY GRANTS COMMIS-
SION (AMENDMENT) BILL, 1985—
Contd.
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